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The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in

Sub: Report of The Joint Committee and Action Taken Report (ATR) in compliance of the order
dated-30.05.2023 passed by Hon'ble National Green Tribunal. New Dellhi in Original
Application No. 406 of 2023 Babar Ali Versus State of U.P.

Sir,
In compliance of the order dated- 30.05.2023 passed by the Hon'ble National Green Tribunal,

New Delhi in Original Application No. 406 of 2023 Babar Ali Versus State of U.P. The inspection of
Joint Committee conduct on dated-29.07.2023. The Action Taken Report is annexed herewith and
forwarded to you with the request that the same may be placed before the Hon'ble Tribunal.

Yours Sircerely

Enclosure- As above

Chief Environmental Officer,
Circle-3
Copy to:
I. Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi for
necessary action please.
2. Law Officer-1, U.P. Pollution Control Board, LLucknow for information and necessary action

please.
3. Regional Officer, U.P. Pollution Control Board, MuzaffarNagar for information and necessary
action.
A - 12 @ fpgfa @, vl TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
AETE - 226 010 Lucknow - 226 010
qom : 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
- info@uppcb.com E-mail  :info@uppch.com

aqwmge - www.uppcb.com Website : www.uppcb.com
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Action Taken Report in compliance of Order dated 30-05-2023 passed by Hon’ble NGT
in OA No. 406/2023 Babar Ali Vs State of Uttar Pradesh & Ors

The main relevant contents of the order given by Hon’ble NGT order dated 30.05.2023
in OA No. 406/2023 are as under :-

1. The grievance raised in this Original Application is that respondent no. 4 i.e.,
M/s. Triveni Engineering & Industries Ltd. Alco-Chemical Unit, Muzaffarnagar is
releasing trade effluents containing harmful chemicals directly in the drain and
open fields, causing damage not only to environment but also to the agricultural
land of the farmers damaging the crops etc. Respondent no. 4 has also no
effective system of treatment of trade effluents that is why polluted effluents are
being discharged directly in an illegal manner, causing damage to environment.

2. In our view, a substantial question relating to environment due to implementation
of Scheduled Enactments under National Green Tribunal Act, 2010 has arisen
but before taking any further action in the matter, we find it appropriate to obtain
a factual report for which purpose, we constitute a joint Committee comprising
Uttar Pradesh Pollution Control Board, Central Pollution Control Board and
District Magistrate, Muzaffarnagar who shall visit the site, collect relevant
informations and submit a factual as well as action taken Report within two
months by email at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR support PDF and not in the form of Image PDF. State PCB may also
indicate the compliance status of the industry in recent past based on
compliance with CTO conditions.

1. In compliance of the above order dated-30.05.2023, the Joint Committee was
constituted having officers City Magistrate Muzaffarnagar, Nominated Officer of
CPCB and Regional Officer, UP Pollution Control Board Muzaffarnagar. However,
representative from CPCB has not come for the joint inspection yet. Hence, UPPCB
and District Administration carried out inspection of the unit on 29.07.2023. The
inspecting officers recommended to issue show cause notice u/s 33A of Water
(Prevention and Control of Pollution) Act 1974 for non-compliance vide Regional
Office letter dated 02.08.2023 (Annexure-M).

2. As per the recommendation of the Joint Committee report U.P. Pollution Control Board
issued show cause notice against M/s Triveni Engineering and Industries Ltd. (Alco
Chemical Complex) Molasses Based Unit, Vill. Bhikki Bilaspur, Jolly Road,
Muzaffarnagar vide UPPCB H.O. letter dated 03.08.2023 (Annexure-N).

3. As per the recommendation of the Joint Committee report U.P. Pollution Control Board
issued directions against M/s Triveni Engineering and Industries Ltd. (Alco Chemical
Complex) Unit-2 Grain Based, Vill. Bhikki Bilaspur, Jolly Road, Muzaffarnagar vide
UPPCB H.O. letter dated 03.08.2023 (Annexure-Q).

The above Action Taken Report is being submitted for kind consideration.

P

L;Ffé
(Imran Ali) (Ankit Singh)
AEE Regional Officer
UPPCB - UPPCB
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INSPECTION REPORT OF UPPCB
(Original Application No.406/ 2023)
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Babar Ali Vs State of Uttar Pradesh&Ors

Joint Inspection report of M/s Triveni Engineering & Industries Ltd, Alco — Chemical Unit,
Jolly Road, Muzaffarnagar by UPPCB and District Administration

1.0 Introduction

The Industrial premises has 2 industrial process operational:-

a) M/s Triveni Engineering & Industries Ltd, Alco — Chemical Complex, Jolly Road,
Muzaffarnagar (Molasses Based) is a distillery unit engaged in the production of ENA/AA/
Rectified Spirit from Mollases. The installed production capacity of the Unit for C- Heavy
Mollases is 160 KL/Day and B- Heavy Molasses is 200KL/day.The Consent of the unit is
valid upto 31.12.2024 under Water and Air Act(s). (Consent to Operate Air and Water is
annexed as Annexure A)

b) M/s Triveni Engineering & Industries Ltd, Alco — Chemical Complex, Jolly Road,
Muzaffarnagar (Unit — 2) — Grain Based is a unit engaged in the production of ENA/AA/
Rectified Spirit from Grain. The installed production capacity of the Unit is 60 KL/day.The
Consent of the unit is valid upto 31.12.2023 under Water and Air Act(s). (Consent to

Operate Air and Water is annexed as Annexure B)

2.0 Orders passed by the Hon’ble NGT on 30.05.2023

The OA No. 406/2023 Babar Ali Vs State of Uttar Pradesh & Ors came up for hearing before
the Hon'ble NGT on 30.05.2023 and Hon’ble NGT directed the following :

1. The grievance raised in this Original Application is that respondent no. 4 i.e., M/s.
Triveni Engineering & Industries Ltd. Alco-Chemical Unit, Muzaffarnagar is releasing
trade effluents containing harmful chemicals directly in the drain and open fields,
causing damage not only to environment but also to the agricultural land of the
farmers damaging the crops etc. Respondent no. 4 has also no effective system of
treatment of trade effluents that is why polluted effluents are being discharged
directly in an illegal manner, causing damage to environment.

Page 1 of 13
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2. In our view, a substantial question relating to environment due to implementation of
Scheduled Enactments under National Green Tribunal Act, 2010 has arisen but
before taking any further action in the matter, we find it appropriate to obtain a
factual report for which purpose, we constitute a joint Committee comprising Uttar
Pradesh Pollution Control Board, Central Pollution Control Board and District
Magistrate, Muzaffarnagar who shall visit the site, collect relevant informations and
submit a factual as well as action taken Report within two months by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR support PDF
and not in the form of Image PDF. State PCB may also indicate the compliance
status of the industry in recent past based on compliance with CTO conditions.

3.0 Joint Inspection Team

As per the directions of Hon’ble NGT, joint inspection of the unit was to be carried out
by nominated members of CPCB, UPPCB and District Administration. UPPCB vide letter
dated 08.06.2023 issued letter to CPCB for nominating member for joint inspection
(Annexure C). CPCB vide letter dated 03.07.2023 nominated representative for the joint
inspection (Annexure D). However, representative from CPCB has not come for the joint
inspection yet.

Hence, UPPCB and District Administration carried out inspection of the unit on
29.07.2023.

4.0 Inspection Report of M/s Triveni Engineering & Industries Ltd, Alco — Chemical Complex,
Jolly Road, Muzaffarnagar (Molasses Based)carried out by UPPCB and District
Administration on 29.07.2023

A: General Information:

1. |Name of the unit and Address M/s Triveni Engineering & Industries Ltd.
Bilaspur, Jolly Road, Muzaffarnagar, Uttar
Pradesh
2. Spatial Co-ordinates 29°25°46.1” N, 77046°38.8” E
(Lat& long) 29°429460 N, 77.777452 E
3. | Name of the Contact person— Mr. Rajeev Vihan, GM
Designation Rajeev.vihan@alco.trivenigroup.com
Contact No. & e-mail Mr. Trivender Kumar DGM -Environment
tkumar@alco.trivenigroup.com
4. | Year of Commissioning. 2007
5. Sector Distillery (Molasses)
6. Manufacturing process Fermentation & Distillation
7. | Production capacity Installed -
e Installed Prod. Cap. RS/AA/ENA — 160 KL/Day by using C- Heavy Molasses
. OR
*  Present Production RS/AA/ENA — 200 KL/Day by using B- Heavy Molasses
Present Production
[Unit is only using B- Heavy Molasses at present with average
production of AA/ENA- 169 KL/Day (Production figures
from April to June, 2023 annexed as Annexure E)

Page 2 of 13



63

Products Manufactured (KLA) | 2022-23 | April to June Total

Rectified Spirit Nil Nil Nil

ENA 11061 3190.698

Absolute Alcohol 46603 11337.464 | (4125.70+5358.376+5044.240) KL

ENA and AA (April to June 23)

Raw materials requirement

Molasses(in Qtls) 2033160 522200
8. | Actual no. of operating days in a| 339.73 86.2
year
0. Process details Molasses storage — Fermentation — Distillation- MEE-
(attach material balance & flow  |Incineration Boiler
diagram):

10. | Status of consents & Valid Consolidated Consent Air & water

Authorization (validity/applied)  [(169314/UPPCB/Muzaffarnagar/UPPCB
(RO)/CTO/Both /Muzaffaranagar/2023 dated
25.11.2022

Validity upto — 31.12.2024

HW Authorization:13124/UPPCB/MZN(UPPCBRO)/H
WM/Muzaftarnagar/2020 dated 10.01.2021

Validity upto — 09.01.2026

(Annexure F)

B: Water Pollution and its Control:

11. | Water Supply Source Tube well
No. of Bore Wells 03 Nos.
Water Consumption (KLD)
(with details of water meters
installed)

Installed

(April to June)
Cumulative - 28117 (T1)+28866(T2)+24787(T3) = 81670m3
Water Consumption/ Day — 949 m3

Logbook maintained: (Y/N) Yes

SGWA Permission Permission for ground water abstraction granted by SGWA
(Annexure G) :-

Tubewell No 1 (40 HP)

Registration No - 202107000695
Granted upto — 17.8.2026

Withdrawal Limit — 2,19,000 M*/Annum
Tubewell No 2 (40 HP)

Registration No - 202107000696
Granted upto — 17.8.2026

Withdrawal Limit — 2,19,000M*/Annum
Tubewell No 3 (40 HP)

Registration No - 202107000699
Granted upto — 18.8.2026

Withdrawal Limit — 2,19,000 M*/Annum

Waste Water Generation (KLD)

Stream/section Quantity (m’/day) Disposal/utilization
April to June
Spent Wash 35404+40008+32324 Feed to MEE and concentrated slop is being
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=107736 incinerated in Boiler
Spent lees 5044+5358+4125 Recycling to fermentation of Molasses dilution
Fermenter washing  &|1438+1408+1392 Feed to MEE with spent wash
fermentation washing =4238

Concentrated spent wash|{10979+11518+10632 = Incinerated In Boiler

slop 33129

Process Condensate 29501+30964+28710 Process condensate is being treated
=89175 through CPU unit. Being recycling in the

Fermentation molasses dilution and

Cooling tower makeup water

Cooling  tower blow
down and Boiler blow

down

7356+6886+6015=20257

CT BT is being treated in CPU and
recycled in the process and for cooling
tower makeup water

Waste Water Treatment
13. | Details of ETP ETP Details:
» ETP Description with flow | Spentwash—-MEE followed by Incineration Boiler
diagram ZLD unit
14 | Spent Wash Storage Lagoons | | No. of | Capacity |Spent Wash | Permissi
Lagoons | (in KL) Stored (KL) ble 7
operatio days
nal capacity
(KL)
1 14000 13000 6300
2 14000 13000 6300
3 Empty and not in use
Remark :-
Total Quantity of spent wash permissible in both
lagoons—12600 KL (7 days storage)
Spent wash stored at present — 26000 KL
However, during inspection, it is noted that in both the
lagoons, almost 30% capacity is filled with sludge as
unit has not disposed the sludge accumulated in both
the lagoons.
Taking into consideration the amount of sludge
accumulated in lagoons (30% approx), total capacity
of spent wash stored in both lagoons is 15600 KLLD
which is more than 12600 KL (7 days capacity)
Hence, Unit is not complying with the permissible
limit for storage of spent wash in the lagoon.
Further, Lagoon no 3 is not in use, however, unit has
not dismantled it yet.
15. | Details of CPU plant Capacity -1719 M3/day

WWRP - 600 M3/day

Buffer tank (capacity 434 KL)- Anaerobic Digester
(capacity -19200 KL) — Aeration tank (1687 KL)-
Secondary Clarifier (429 KL) — Tertiary clarifier (221
KL)- clear water tank (cap. 60 KL) — MGF ACF- (i) UF-
Double stage RO plant(ii) Ultra violet assembly
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16 CPU  treated  discharge] Location Parameters
effluent quality pH BOD COD TDS
(mgM) | (mg/) | (mg/)
CPU Inlet 7.1 148.0 412.0 468.0
after anaerobic
digester
MEE 33 1480.0 | 3880.0 260.0
Condensate
CPU Outlet 7.6 8.0 32.0 96.0
(R.O.
Permeate)
The outlet of CPU showed the parameters within the
prescribed limits. Analysis report annexed as Annexure H
17. | Details of MEE plant MEE capacity- 2272 TPD
Type: forced recirculation Three effects + Falling Film|
Three effects
No. of effects : 06
MEE Feed rate (sp. Gr. 1.05): 60 TPH
Condensate generation : 42.5 TPH
Generation of concentrate : 17.5 TPH
MEE operated continuously : Yes
18. | Utilization MEE condensate | Treatment through CPU and recycled in
process
19 | Incineration Boiler Detail Incineration Boiler 60 TPH
(if available) Fuel — Bagasse and concentrated (spent wash) slop
20. | Details of online Flow | Online flow meter with connectivity to CPCB installed at
measuring device installed for | Spent wash and MEE concentrate
spent wash and MEE
concentrate
21 | Weather online flow | Yes and connected to CPCB server
measuring device operating
during inspection
22. | Details of reduction in water | Total CPU inlet (MEE condensate generation with cooling
consumption due to utilization | blowdown) — 1275 KLD
of R.O. permeate and MEE | Details of Recycled treated effluent of CPU-
condensate & treatment given, From UV to fermentation (dilution)- 611KLD
if any RO feed - 625m3 out of which
Recycled in Cooling Tower - 520 m3
RO Reject to MEE —95m3
C: |Air Pollution Sources and Control
23. | Sources of Air Pollution Boiler: 01 Capacity-60TPH
24.| Type of Fuellused with | Details Boiler

consumption and Stack details

Fuel used

Bagasse + Slop (Conc spent wash)
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Most of the time 85% bio Gas
and 15% Bio-fuel is used
(Bagasse or Woodchips)

66

Fuel consumption

Slop; 624 TPD
Bagasse:262 MT/day(approx.)

Stack height |84 MHeight
& Diameter 2.00 M Dia Meter
APCD attached Bag Filter

25.

Details of online P.M meter
(opacity) available &

P.M reading:<50 mg/Nm’

Yes

Connectivity Online SPM connectivity
Type — duel pass
26 | Manual Stack  Monitoring | Yes. As per monitoring report, parameters are found
conducted by UPPCB? within the prescribed limits (Annexure I)

E: Solid & Hazardous Waste Management:

27.

Type
Generated

& Quantity of Waste

Boiler ash: 75-80 TPD (used in potash granulation plant)

Others: HWM waste oil is being sent to authorized
recycler (M/s Bharat Oil & waste management co. (Form|
10 annexed as Annexure J)

28.

Facility of Storage/ Disposal

Boiler ash :Regularly being sold to M/s Ram potash
Muzaffarnagar for making Potash granulation fertilizer

(Log book annexed as Annexure K)

5.0 OBSERVATIONS OF M/s Triveni Engineering & Industries L.td, Alco — Chemical

Unit, Jolly Road, Muzaffarnagar

1. The Distillery unit is presently based on utilization of generated spent wash through

concentration through MEE and utilization of spent wash through Boiler as fuel.

2. Unit has 03 lagoons out pf which 02 lagoons are used for storage of spent wash,

remaining 01 lagoon is not in use. The capacity of lagoons and the quantity of spent

wash stored in the lagoons during inspection is as below:

Lagoons |Capacity |Spent wash |Permissible limit of| Excess storage of
(in KL) stored (in KL) storage of spent wash|spent wash at

30% sludge|in lagoon (7 days present (KL)
accumulated in|capacity)
each lagoon)

1 14000 7800 6300 3000

2 14000 7800 6300

3 Empty and not in use

Hence, at present, the unit is not complying with the directions of CPCB to limit the

storage of spent wash upto 7 days capacity of generation.
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3. At present, unit has 3 lagoons installed. 02 of them are being used for storage of spent

wash upto 07 days generation. Unit has not dismantled the additional lagoon as per the

directions of CPCB.

EQ‘ GPS Map Camera

-’{j‘.l Muzaffarnagar, Uttar Pradesh, India
X & CQHG+QWW, Jolly road, Muzaffarnagar, Uttar Pradesh 251001, India
. [ Lat20.427796°
Long 77.77689°
29/07/23 03:12 PM GMT +05:30

Lagoon 1 Lagoon 2

4. The unit has installed cameras at the lagoons and the link is connected to CPCB and
UPPCB Servers. During inspection, CCTV cameras were found operational.

5. During inspection, no effluent was found being discharged outside the premises.

6. Sample of the treated effluent from outlet of CPU unit was collected and analyzed in
Regional Office Laboratory, UPPCB Muzaffarnagar. The analysis report shows

parameters within the permissible limits.

Collection of treated effluent from outlet of CPU
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7. Groundwater sample analysis. During the visit groundwater samples were collected from
factory premises and results are depicted below:

GW Sample Location pH Colour Conducti Total Ca. Mg. TDS | Chlorid

(Hzn/Appe vity Hardness | Hardness | Hardness | (mg/l1 | e (mg/1)
arance) (mg/l) | (mg/D) (mg/l) )

Groundwater -1 7.4 5 560 214 126 78 440 52

(Handpump near lagoons)

Ground water -2 7.5 Colourless 470 172 114 58 390 40

(Tubewell near Molasses

Tank)

Ground water -3 7.3 Colourless 460 172 112 60 394 36

(Tubewell near

Administrative Block)

BIS Standards IS 10500: | 6.5-8.5 5 Hzn NS 200 75 30 500 250

2012 (Acceptable limit)

All values in mg/1 except pH. The Lab Analysis report is annexed at Annexure-L

The analysis report shows groundwater samples quality within the prescribed limits.

- . SIS p Camera Kl GPS Map Camera
ar, Uttar Pradesh, India

CQHG+QWW, Jolly road, Muzaffarnagar, Uttar

Pradesh 251001, India

Lat 29.426827°

Long 77.778188"

29/07/23 04:17 PM GMT +05:30

Muzaffarnagar, Uttar Pradesh, India
CQHG+QWW, Jolly road, Muzaffarnagar, Uttar

Pradesh 251001, India

Lat 29.431159°

Long 77.778421°

29/07/23 04:36 PM GMT +05:30

8. Unit has 01 boiler of 60 TPH capacity using Baggase and spent wash (slop) as fuel.
Boiler is attached with Bag House as APCS and stack of 84 Meter height. OCEMS is
installed and found operational during inspection. During, inspection, stack monitoring
has also been conducted by UPPCB. Monitoring report and OCEMS are both showing

parameters within the prescribed norms. Monitoring report is annexed as Annexure-I).
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Stack of Boiler (60 TPH) Emission monitoring of stack

6.0 Recommendations
During inspection it has been observed that lagoons are filled with spent wash above

the permissible limit as per the directions of CPCB. Hence, following directions may be issued

to the unit :-
1. Unit shall immediately utilize spent wash from both the lagoons so that the storage of
spent wash is less than 7 days of generation/ within permissible limit for storage.
2. Unit shall dispose off the sludge in both the lagoons
3. Additional lagoon no 3 which is not in use, may be filled or dismantledimmediately .
4. Show cause notice may be issued against the industry taking in consideration the above

non- compliance.

The above report is put up for further consideration and necessary action please.

Jd <
(Imran Ali) (Ankit Singh) _ (Vikas hyap)
AEE Regional Officer City Magistrate
UPPCB UPPCB Muzaffarnagar
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Inspection Report of UPPCB and District Administration on 29.7.20230fM/s Triveni
Engineering & Industries Ltd, Alco — Chemical Complex, Jolly Road, Muzaffarnagar (Unit — 2) —
Grain Based

A: General Information:

1. |Name of the unit and Address M/s Triveni Engineering& Industries Ltd. Grain
Distillery, Bilaspur, Jollyroad, Muzaffarnagar,
Uttar Pradesh
2. Spatial Co-ordinates 29°25°46.1” N, 77046°38.8” E
(Lat& long) 29°429460 N, 77.777452 E
3. |Name of the Contact person—{Mr. Rajeev Vihan GM
Designation Rajeev.vihan@alco.trivenigroup.com
Contact No. & e-mail Mr. Trivender Kumar DGM -Environment
tkumar@alco.trivenigroup.com
4. | Year of Commissioning. July 2022
5. Sector Distillery (Grain)
6. Manufacturing process Milling,, Fermentation & Distillation
7. | Production capacity
e Installed Prod. Cap. ngtaHed Ccapac.ity -28 II<<II:]% i Based (Production
. resent Capacity - rain Based (Production figures
*  Present Production from April 23’ to June 23’ annexed as Annexure-Q)
Products Manufactured (KLA) |2022-23 |April to June Total
Rectified Spirit Nil Nil Nil
ENA &Absolute Alcohol 11318 4792203 | (1650.324+1708.259+1433.620) KL
ENA and AA (April to June 23)
Raw materials requirement
Grain (in Qtls) 244836 100482
8. | Actual no. of operating days in a| 205.27 85.94
year
9. | Process details Grain storage — Grain milling,
(Attach material balance & flow  |liquefication - Fermentation — Distillation- MEE- dryer
diagram):
10. | Status of consents Consolidated Consent Air, water & authorization
&Authorization (validity/applied) (157793/UPPCB/Muzaffarnagar/UPPCB
(RO)/CTO/Both /Muzaffaranagar/2022 dated
Valid Upto—31.12.2023 (Annexure B)

B: Water Pollution and its Control:

11.

Water Supply Source Tube well
No. of bore wells
Water Consumption (KLD)02Nos
(with details of water meters

installed) installed

(April to June) 6942+7213+6009 = 20164 KL
Logbook maintained: (Y/N) Ves
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SGWB permission

(Annexure P):-

Permission for groundwater abstraction issued by SGWB Granted

Tubewell No 1 (40HP)

Registration No - 202101000385
Granted upto — 01.03.2026

'Withdrawal Limit — 2,19,000 M3/Annum
Tubewell No 2 (40HP)

Registration No - 202101000387
Granted upto — 01.03.2026

'Withdrawal Limit — 2,19,000 M3/Annum

12 Waste Water Generation (KLD)
Stream/section Quantity (m3/day) Disposal/utilization
April to June
Spent Wash 8470+8764+6890 Feed to MEE and concentrate (syrup) used in
=24124 dryer for DDGS production
Spent lees 1650+1708+1433 Recycling to fermentation of flour dilution
Fermenter washing & Feed to MEE with spent wash
fermentation washing
Concentrated spent wash|825+842+650 Feed to dryer
(syrup)
Process Condensate|8370+8591+6642 Process condensate is being treated
(MEE) =23603 through CPU unit. Recycled in the
Fermentation flour dilution and Cooling
tower makeup water
Cooling tower blowdown [581+845+343=1769 CT BT is being treated in CPU and
and Boiler blow down recycling in the process used and CT]
makeup water
DDGS 641.5+615+531=1787.5 Sale to Cattle feed
13. | Details of ETP ETP Details : Spentwash—Decanter-MEE followed by
» ETP Description with flow | Dryer and sold as cattle feed. Condensate is being
diagram treated in CPU
The spent wash generated is sent to Decantation section which
comprises of Centrifuge Decanter for separation of suspended
solids from Thick slop coming out of Grain Distillation Plant.
Wet cake is removed from bottom of Decanter. Thin slops
coming out of Decanter will be collected in a tank and partly
recycled into the process & MEE (Evaporation for further
concentration). The concentrated thin slop (Syrup) is mixed
with Wet cake. The entire mixture is then dried and sold in dry
form as DDGS.
Unit is complying with ZLD condition.
14. | Details of CPU plant CPU Capacity -645 M3/day
Buffer tank (capacity 33 KL)— Anaerobic Digester (capacity
-396 KL) — Aeration tank (303.75 KL)-Secondary Clarifier
(102 KL) — Tertiary clarifier (82.82 KL)- clear water tank
(cap. 27 KL) — MGF ACF- (i) UF- Double stage RO
plant(ii) Ultra violet assembly
Decanter for sludge thickener = 2.2 KL/hr
15. | Details of MEE plant MEE capacity =360 TPD

Type: forced recirculation two effects + Falling Film fivg

effects

Page 11 of 13



INo. of effects: 07 (two standby)

MEE Feed rate:10.60 TPH Condensate generation :9.55
TPH

Generation of syrup: 1.05 TPH

16. | Utilization of MEE | Treatment through CPU and recycled through
condensate Process

17. | Incineration Boiler Detail Steam and power supplied from the existing Boiler
(if available) (60TPH) operational on Molasses based Distillery unit.

18. | Details of online Flow a. Grain plant MEE inlet flow meter installed and
measuring device installed for operational
spentwash and MEE b. Grain Plant MEE outlet flow meter installed and
Concentrate operational

19. | Details of reduction in water | MEE condensate & Cooling Tower Blow down is being

consumption due to utilisation
of R.O. permeate and MEE
condensate & treatment given,
if any

treated in CPU. Treated effluent is recycled in process and
used for Cooling tower water requirement

D: Air Pollution and its Control:

20. | Sources of Air Pollution Steam and power is supplied through 60 TPH boiler used
in Molasses based Distillery. Detailed information is
submitted in Molasses Based Distillery inspection report.

21. | Type of Fuel wused with

consumption and Stack details
with APCD
22. | Details of online meter (opacity) | Details given in inspection report of Molasses based

available & connectivity

Distillery

E: Solid & Hazardous Waste Management:

23. | Type & Quantity of Waste [Boiler ash: 75-80 TPD (used in potash granulation plant)
Generated Others: HWM waste oil (1.2KL) is being sent to
authorized recycler (M/s Bharat Oil & waste management

co. Form 10 annexed as Annexure-J
24. | Facility of Storage/ Disposal Boiler Ash: Regularly sold to M/s Ram Potash Ltd,

Muzaffarnagar for Potash granulation and fertilizer
production. Details attached as Annexure K.

Observations and recommendations
Unit utilizes all spent wash processing through decanter and concentration through MEE in production

1.

W

of DDGS (Animal feed). Hence,

storage of spent wash is not required. During inspection, ZLD

condition was observed to be compliant,
Steam and power is used through boiler which is installed in distillery unit.
Treated effluent from outlet of CPU is found to be within the prescribed norms.
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Recommendations :
1. The unit shall use all the spent wash generated to produce DDGS. Unit shall not store additional spent

wash in the lagoons
2. Separate energy meter to be installed on CPU to monitor the operation of CPU.

The above report is put up for further consideration and necessary actipn please.

</ g

(Imran Ali) (Aniit Singh) (Vikas Kashyap)
AEE Regional Officer City Magistrate
UPPCB - UPPCB Muzaffarnagar
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Sy Uttar Pradesh Pollution Control Board
s Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppeb.com

169314/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAG Date: 25/11/2022
AR2022

To,
Mis

I'RIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX

BHIKKI BILASPUR JOLLYROAD MUZAFFARNAGER UP

I'riveni Engineering and Industries Ltd Alco Chemical complex Bhikki Application 1d-
Bilaspur Jolly road Muzatfarnagar(UP),MUZAFFAR NAGAR,251001 18532062 |

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 1s hereby granted to TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL
COMPLEX BHIKKI BILASPUR JOLLYROAD MUZAFFARNAGER UP located at Triveni
Enginecering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road
Muzaffarnagar(UP),MUZAFFAR NAGAR,251001. subject to the provisions of the Water Act, Air Act
and the orders that may be made further and subject to following terms and conditions :-

I. This CCA TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX
BHIKKI BILASPUR JOLLYROAD MUZAFFARNAGER UP granted for the period from 01/01/2023 to
31/12/2024 and valid for manufacturing of following products.

S Product Quantity Unit
No
1 RS/AA/ENA-160 160 Kilo Liters/Day
KL/DAY BY USING ’
C-HEAVY ‘
MOLASSES OR |
RS/AA/ENA-200 200 Kilo Liters/Day
KL/DAY BY USING
B-HEAVY
MOLASSES

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) T'he daily quantity of effluent discharge (KLD) :-

o

‘ Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point i
Domestic 8.0 KLD SEPTIC Septic Tank INTO SEPTIC |

, TANK TANK i
Industrial ZLD ETP ZLD |

(1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
ol primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
beintimated by fax/phone/email with a report in this regard to be dispatched immediately.
PRADEEP SHARMA Digitally signed by PRADEEP SHARMA
Date: 2022.12.02 14:21:36 +05'30'
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L (i) The treated effluent shall be recycled to the maximum extent and should be reused within the pTﬁ
for gardening etc. Quality of the treated effluent shall meet to the following general and specific stand#rd
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

SNo Parameter Standard
1 BOD AS PER E(P) RULES,
1986
2 OIL AND GREASE AS PER 1Eg(8P€)5 RULES,
3 TOTAL SUSPENDED | AS PER E(P) RULES,
) SOLIDS 1986
4 COD AS PER E(P) RULES,
1986
5 pH AS PER E(P) RULES,
1986

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

ENO. Parameters Standards

| 1 pH AS PER E(P) RULES, 1986
2 BOD (mg/L) AS PER E(P) RULES, 1986

3 TSS (mg/L) AS PER E(P) RULES, 1986

4 Fecal Coliform AS PER E(P) RULES, 1986

| (MPN/100ml)

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S ’\o | Air Type of fuel | Stack no Control Height of
! Pollution Device Stack
| Source
1 [1X60TPH| SPENT 01 Particulate | 84 METER
INCINERA WASH Matter STACK
TION (SLOPE)- HEIGHT
BOILER 499 FROM
| MT/DAY GROULD
AND LEVEL
BEGGASS
{ E-236
| MT/DAY B
Digitally signed by PRADEEP
PRADEEP SHARMA starma
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Emmission Quality Standards 7 6

SNo.  Stackno Parameters Standards |
1 01 Particulate Matter . AS PER E(P)
i RULES, 1986

vase of stoppage of functioning of air pollution control equipment, production has to be stopped

nmediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

11+ The unit will not use any type of restricted fuel.
i Noise trom the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas zones (Industrial. Commercial, Residential, Silence) which are as follows :-

Day tme : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

|
Standards for Industrial | Commercial Residential Silence
Noise level in Area ; Area Area Zone
db(A) Leq ‘

Day | Night| Day |Night Day |Night Day  Night
' Time | Time | Time | Time | Time | Time | Time | Time

75 1 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(111 Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
3. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction. you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Onlv) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
complhiance of this direction. your consent will be revoked by the Board.
% 11 the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I1ic applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2 The apphicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

I'reated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
Fhe applicant shall provide discharge measurement equipment at final disposal point.
4 The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

PRADEEP SHARMA Sautponan e
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complying with stipulated conditions or any further direction/instruction issued by the Board, legal?ti?
shall be initiated against the applicant.

S. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

0. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

S. W henever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to 1t shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

|- This consent is valid for the production capacity of RS/AA/ENA-160 KL/DAY BY USING RAW
MATERIAL C-HEAVY MOLASSES-720 MT/DAY OR RS/AA/ENA-200 KL/DAY BY USING RAW
MATERIAL B-HEAVY MOLASSES-666 MT/DAY at site BHIKKI BILASPUR, JOLLYROAD,

MUZAFFARNAGER.
2- The industry must complied the conditions of NOC issued to unit from the UPGWD for abstraction of

ground water.

3- No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.

4- This consent is valid only for Zero Liquid Discharge (ZLD). No effluent is allowed to discharge outside

the factory premises.

5- In case of any change in production capacity, process, raw material use etc. the industry will have to

intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from

LU.P. Pollution Control Board.

6- As per the directions given by Commission for Air Quality Management in National Capital Region and

Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all

circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch

over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice

Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM.

7- The unit must submit the copy of TSDF agreement in the Board within a month.

X- The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each

treatment unit of the Effluent treatment plant.

Y- The 1 T.P. unit operation line up Strengthening is to be maintained.

10- The Unit shall install Piezometer for measurement of ground water level and the data generated from

Piczometer will be provided to the SPCB on monthly basis.

L1~ Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

12- The industry shall strictly comply with conditions mentioned in the charter on CREP prepared by CPCB.
" PRADEEP SHARMA B ot e



£ 3- Industry shall maintain Online Continuous Fffluent and emission Monitoring System (OCEMS) 078
and stack & connect 1t with SPCBs and CPCB server. before start of production as per the direction o
CPUB.

I4- Industry shall install PTZ camera at each strategic location such as MEE, effluent storage lagoon etc. for
monitoring purpose. The URLs and password shall be provided to the Board.

I3~ Industry shall ensure the compliance of office memorandum dated 28.08.2019 issued by MoEF&CC,
Govt ot India and detail of Fly ash disposal shall be submitted on quarterly basis to UPPCB.

16~ The unit shall submit the audited balance sheet for the current year and the details of fees deposited
during last three years within a month.

|7~ The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment
Plant shall be used completely in the manufacturing process.

IN- Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.

19- Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notitfied under E.P. Act 1986.

20- The industry shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardous waste.
21- The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/ compliance report should be sent to the Board within One month.

22- The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of any air

pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

23- If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for the
period till closure order is revoked, after which the consent will be effective again for the remaining period.
24- The storage capacity of the lagoons installed for more than 7 days holding capacity of the concentrated
spent wash shall be dismantled within one months and progress submitted to the Board.

25- Bio Composting shall not be done in the industry. The spent wash generated from the industry shall be
used completely in Incineration Boiler. No effluent is allowed to discharge outside the factory premises.
26- All generate thin Slope shall be used in MEE and Incineration Boiler.

27- Any source of emission other than that mentioned in the consent seecking application will not be
permitted by the Board. ‘

2%- The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

29- Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P Rules

Y80

30- The industry shall operate 60 TPH Incineration Boiler with ESP and 90 meter stack height as per norms.

I'he APCS will be maintained and operated in such a manner that emissions always conform to the standard
lard down under the E.P Act 1986 as amended.

vI- Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under L.P. Act 1986 and on quarterly basis to the Board.

2 Industry shall submit analysis reports from a certified / approved laboratory under E.P. Act 1986 within a
month and on quarterly basis to the Board.

33 The unit shall obtain prior consents in the event of any addition of new emission generation sources such

as- Boiler” Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
. . D I od by PRADEEP

2022 of air Act 1981 (as amended respectively). PRADEEP SHARMA S::’,{;‘MYAS'Q'“ 4
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<1 The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availabil? 9
35- This consent is valid for 365 days operation of the industry of a year.

36- In compliance with the Hon’ble Supreme Court order passed in W.P. (civil) No. 13029/1985 M.C. Mehta
\'v. Union of India and ors. the use of Pet coke and furnace oil is prohibited.

37- The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order.

3= Proper dust control measures shall be taken during construction and provisio
Demolition Waste Management Rules 2016 shall be effectively implemented and submit report to Board.
20- Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16 02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-

Guidle_160218.pdf.

ns of Construction and

Digitally signed by PRADEEP
PRADEEP SHARMA stiarma s 0530

Date: 2022.12.02 14:22:2
Chief Environmental Officer (Circle 3)

Copy to:

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions

imposed in the certificate.
Digitally signed by PRADEEP SHARMA

PRADEEP SHARMA Date: 2022.12.02 14:22:34 +05'30'
Chief Environmental Officer (Circle 3)
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s Uttar Pradesh Pollution Control Board

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828 2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppcb.com

IS7793/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAGAR/2022 Date: 22/06/2022
To,
M/s
TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX UNIT Il
Alco Chemical complex Unit-11 Bhikki Bilaspur Jolly Road - Muzaffarnagar (UP),MUZAFFAR
NAGAR 251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

| Consent No-16596359  Date-22/06/2022 |

CCA is hereby granted to TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL
COMPLEX UNIT II located at Alco Chemical complex Unit-1I Bhikki Bilaspur Jolly Road -
Muzaffarnagar (UP),MUZAFFAR NAGAR,251001. subject to the provisions of the Water Act, Air Act
and the orders that may be made further and subject to following terms and conditions :-

I. This CCA TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX UNIT
Il granted for the period from 22/06/2022 to 31/12/2023 and valid for manufacturing of following
products with Capital Investment/Net Assets Values 7500.00 Lakhs

S Product Quantity Unit

No

1 ENA/ABSOLUTE |60 Kilo Liters/Day
ALCOHOL/RS

2 BY PRODUCT- 1.2 Kilo Liters/Day
FUSEL OIL

3 |BY PRODUCT: 27 Metric Tonnes/Day
DDGS-27 MT/DAY

2. Specitic Conditions under Water Act :-

(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
, discharge point
Domestic 5.0 KLD Septic Tank
Industrial e ZLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
qualhity,

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be mtimated by fax/phone/email with a report in this regard to be dispatched immediately.

Digitally signed by RAKESH

RAKESH KUMAR TYAGI KUMAR TYAGI
Date: 2022.07.01 15:26:34 +05'30°
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(111) The treated effluent shall be recycled to the maxj
for gardening etc. Quality of the treated effluent shall
prescribed under Environment (

mum extent and should be reused within the premises
meet to the following general and specific standards as
Protection) Rules, 1986 and applicable to the unit from time-to-time :-

————— Industrial Efflyent Quality Standard

S¢ Parameter Standard
? 1 pH AS PER E(P) RULES,
\ 1986
2 TSS AS PER E(P) RULES,
1986
3 BOD AS PER E(P) RULES,
1986
4 : COD AS PER E(P) RULES,
L 1986

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(V) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

]

I Parameters Standards |

LS No.

3. Conditions under Air Act :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details
S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |1X32TPH| BAGASSE 01 Particulate | 50 METER
BOILER | - 240 TPH Matter STACK
HEIGHT
i FROM
; GROUND
| LEVEL
| 2 1 X 1000 DIESEL 01 Sulphur | AS PER E(P)
‘ KVA DG Dioxide | RULES, 1986
SET
3 1 X 500 DIESEL 01 Sulphur | AS PER E(P)
KVA DG Dioxide | RULES, 1986
SET |
, , — Emmission Quality Standards
'S No. } Stack no Parameters Standards

Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI vaa
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R 01 | Particulate Matter AS PER E(P) 82
\[ | I RULES, 1986
|2 01 Sulphur Dioxide AS PER E(P)
l N RULES, 1986
3 01 Sulphur Dioxide AS PER E(P)
k R RULES, 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately ’

1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

(1) The unit will not use any type of restricted fuel.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
6. Compulsory documents to be submitted by the Industry/Unit :-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(11) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(111) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

&. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid

Acts and Rules.

10. In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
I-nvironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

comphance of this direction, your consent shall be revoked by the Board.

I'l. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI

Date: 2022.07.01 15:27:15 +05'30"

Chief Environmental Officer (Circle 3)

Copy to:

Regional Officer, U.P. Pollution Control Board, MuzaftarNagar to ensure the comPliuncc of the conditions
imposed in the certificate. Vs aCcy RARESHS N

RAKESH KUMAR TYAGI 1vac

Date: 2022.07.01 15:27:31 +05'30'
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33

Chief Environmental Officer (Circle 3)

Annexure

Specific Conditions

I- This consent is valid for the production capacity of EXTRA NEUTRAL ALCOHOL/ABSOLUTE
\l COHOL/RECTIFIED SPRIT- 60 KLD and By Product FUSEL OIL-1.2 KL/DAY and DDGS-27
MT DAY by using raw material GRAIN-132 MT/DAY.

2- This consent is valid only for Zero Liquid Discharge (ZLD).
3- In case of any change in production capacity, process, raw material use etc. the industry will have to
intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from

U.P. Pollution Control Board.

4- The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
trcatment unit of the Effluent treatment plant.

5- The E.T.P. unit operation line up Strengthening is to be maintained.

6- The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piczometer will be provided to the SPCB on monthly basis.

7. No effluent is allowed to discharge outside the factory premises.
§- Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
9- The industry shall strictly comply with conditions mentioned in the charter on CREP prepared by CPCB.

10- Industry shall maintain Online Continuous Effluent and emission Monitoring System (OCEMS) on ETP
and stack & connect it with SPCBs and CPCB server, before start of production as per the direction of
CPCB.

1~ Industry shall install PTZ camera at each strategic location such as MEE, effluent storage lagoon etc. for
monitoring purpose. The URLs and password shall be provided to the Board.

12- Industry shall ensure the compliance of office memorandum dated 28.08.2019 issued by MoEF&CC,
Govt. of India and detail of Fly ash disposal shall be submitted on quarterly basis to UPPCB.

13- The industry shall comply the conditions of NOC issued to unit by the UPGWD for abstraction of ground

walcer,

|4- The unit shall submit the audited balance sheet for the current year and the details of fees deposited
during last three years within a month.

15- The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
Digitally signed by RAKESH KUMAR
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ccords of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatr8t 4
Plant shall be used completely in the manufacturing process.

|
|
16~ Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,

Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.

1 7- Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as

amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

18- The industry shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardous waste.

19- The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/ compliance report should be sent to the Board within One month.

20- The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

21- If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for the
period till closure order is revoked, after which the consent will be effective again for the remaining period.

22- The storage capacity of the lagoons installed for more than 7 days holding capacity of the concentrated
spent wash shall be dismantled within one months and progress submitted to the Board.

23- Bio Composting shall not be done in the industry. The spent wash generated from the industry shall be
used completely in Decanter, MEE and Dryer. No effluent is allowed to discharge outside the factory

premises.
24- All generate thin Slope shall be used in MEE and Dryer.

25- Any source of emission other than that mentioned in the consent seeking application will not be
permitted by the Board.

26- The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

27- Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P Rules
JURG.

2%- The industry shall operate 32 TPH Boiler with Wet Scrubber and 50 meter stack height as per norms.
The industry shall operate 1 X 1000 KVA and 1 X 500 KVA DG sets stack height as per norms. The APCS
will be maintained and operated in such a manner that emissions always conform to the standard laid down
under the E.P Act 1986 as amended.

29- Industry shall submit monthly monitoring reports of all stacks and ambient air quality from %ertifjed /
itally sign SH KUMAI
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pproved laboratory under E.P. Act 1986 8 5

30- The unit shal in pri - " . .
3 I obtain prior consents in the event of any addition of new emission generation sources such

as- fi(\ll?r Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21 22 ofair Act 1981 (as amended respectively).

31- The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.

32-1In compljange with the Hon’ble Supreme Court order passed in W.P. (civil) No. 13029/1985 M.C. Mehta
Vs Union of India and ors. the use of Pet coke and furnace oil is prohibited.

33- The unit shall submit the point wise compliance report of the conditions imposed in the CTE issued by
the Board to the industry within a month.

34- The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order.

353- Proper dust control measures shall be taken during construction and provisions of Construction and
Demolition Waste Management Rules 2016 shall be effectively implemented and submit report to Board.

36~ The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as per the
GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department of Environment, Forest and
Climate Change within a month from the date of issue of this order with the proposal for proposed
plantation.

37- Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
General Conditions:-
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.
| The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
2 Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
3 The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
hall be initiated against the applicant.
4 The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

I he industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of etficiency of pollution control measures.
6 The industry shall provide Inspection Book at the time of inspection to the Board's officials.
7 Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

Digitally signed by RAKESH KUMAR
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“The industry shall operate in a manner so th

at all emissions be emitted through designated chimney/816

only.

9. 1In cu\\x“ of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be

ard's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority,

reported to Bo

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in eftluent discharge
pPOINLOr emission point

11. The Board reserves the right to re\}oke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12 The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

| 3. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

I4. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

I'5. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

I8, The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

22. The storage area should be fenced properly and Sign/Notice Board indicating i;'.Dangeri; % and
i '.Hazardousi; " shall be displayed at appropriate position both in Hindi and English.

23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recvelers/Re-processors.

24 In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other

Wastes Rules, 2016 shall be submitted to the Board. Digitally signed by RAKESH KUMAR
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Chief Environmental Officer (Circle 3)
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"..... 2. In our view, a substantial question relating to environment due to implementation of Scheduled
Enactments under National Green Tribunal Act, 2010 has arisen but before taking any further action in the
matter, we find it appropriate to obtain a factual report for which purpose, we constitute a joint Committee
comprising Uttar Pradesh Pollution Control Board, Central Pollution Control Board and District Magistrate,
Muzaffaragar who shall visit the site, collect relevant informations and submit a factual as well as action
taken Report within two months by email at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR support PDF and not in the form of Image PDF. State PCB may also indicate the compliance status of the
industry in recent past based on compliance with CTO conditions.

4. A copy of this order be forwarded to State PCB, CPCB and District Magistrate, Muzaffarnagar by e-
mail for compliance. '

5. List the matter on 04.08.2023."
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£ 0 by W wiaa
oz
;m)m - 12 4, fagfa ave, Mt TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,

#ewe - 226 010 Lucknow - 226 010

T - 0522-2720828, 2720831 Phone : 0522-2720828, 2720831

24 : info@uppcb.com E-mail  :info@uppcb.com

dawge . www.uppch.com Website : w.ww.uppcb.com

-21

37



Amegare 1)

. 4 S & . - - 8 8
" ' eI AT eI -
s o= ) I-I r t \JLW CENTRAL POLLUTION CONTROL BOARD
; Lifestyle For W watarm, an wH ATy At waea wea w1
‘:'"éB Environment I Np— MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

By S Post/Email

CM-13011/1022023- 1L AW-HO-CPCB-HO Date: 03.07.2023

la,

Member Secretary,

Uttar Pradesh Pollution Control Board,
Building No. TC-12 V,

Vibhuti Khand, Gomti Nagar.
Lucknow, Uttar Pradesh — 226010

Subject: Nomination from CPCB in compliance to Hon’ble NGT order dated 30.05.2023
in the matter of Babar Ali.Vs State of UP & Ors., OA No. 406/2023. reg-

Sir, .
This is in reference to your letter dated 03.06.2023 regarding above mentioned order
datecd 30.05.2023 passed by Hon’ble NGT in OA No. 406/2023.

In this regard, Mrs. Reena Satavan, Sci. ‘E’ (Mob. 8376931053 & email id-
reenasatawan.cpcb@nic.in) has becn nominated on behalf of CPCB to participate in the joint

cnmmitiee visit in the said matter.

Yours faithrully,
3 o e
}ﬂu_’;la"}; 3
\ : // (A.K. Vidyarthi)
@XL J /V Director & Divistonal Head, WQM-11

v 4

v ER
“ﬂ/’ \/o \v)
27
ﬂft&vl g’ qdl swfs e, feeett- 110052

Parivesh Bhawan, East Arjun Nagar, Delha 110032
FIATE/Tel 43102030, 22305792, GARZ/Wobsiic ~ WWW. CHeh pic.an
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CERTIFICATE

Itis certiﬁed the production of alcohol from molasses in M/s Triveni Engineering
& Industries Ltd, Unit-Alco-Chemical Complex, Bilaspur, Muzaffarnagar :-

SN Month Pm
N April-2023 5044240.6

QWOS \\V>
~ Officer Incharge

Triveni Engineering & Industries Ltd,
Alco-Chemical Complex,Bilaspur,
Muzaffarnagar
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CERTIFICATE

molasses in M/s Triveni Engineering

It is certified the production of alcohol from
x, Bilaspur, Muzaffarnagar :-

& Industries Ltd, Unit-Alco-Chemical Comple

o
‘ S.N
\ Month w
| 53583760

y o ~ May-2023 |
v"\b\\?

Officer Incharge
Triveni Engineering & Industries Ltd,
Alco- -Chemical Complex, Bilaspur,

k;\:‘%sz:am%)
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CERTIFICATE

Ve (= \fied {ne r i £ ! .
cartified the production of aicchol from molasses in M/s Triveni Engineering

=~

£ qustries Ltd. Unit-Alco-Chemical Complex, Bilaspur, Muzaffarnagar :-

—

I o pedienlasl
> : June-2023 T 41250247

A
unH\NY
Officer Incharg
Triveni Engineering & Industries Ltd,
Alco-Chemical Complex,Bilaspur,
20 Prdt YoPrn tos peeei fdo
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UTT'AR PRADESH POLLUTION CONTROL BOARD 92
I'C-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No: 13124/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2020

To,

Dated :10/01/2021

M/s TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX
Village - Bhikki Bilaspur, Jolly Road, Muzaffarnagar

Tehsil :MuzaffarNagar

District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

b 1D —

Number of authorization and date of issue 13124 and 10/01/2021 .
Reference of application (No. and date) 9490821 and 13/10/2020 .

Mr TRIVENIENGINEERINGINDUSTRIESLTD DISTILLERY UNIT of M/s TRIVENI
ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at within premises .

Details of Authorisation

S No.

!

Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
III and 111 of these rules co-processing, etc.

‘Schedule-l. Cat. 5.1 Used or Through TSDF 1.2 KL/Annum

|

spent oil

| barrels/containers/liners
| contaminated with hazardous

Schedule-I, Cat. 33.1 Empty Through TSDF 0.2 Ton/Annum

chemicals /wastes

9

[Schedule-1, Cat. 33.2 Through TSDF 0.1 Ton/Annum

other cleaning materials

Contaminated cotton rags or

The authorization shall be valid for a period of 09/01/2026 from the date of issue of this letter

The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

I

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

-'b')_



| Any unauthorized chiange in personnel, equipment or working conditions as mentioned 1n 9 3

appheation by the person anthorized shall constitute a breach of his authorisation .

N he person authorised shall implement Fimergency Response Procedure (ERP) for whlgh this
anthorsation s bemg granted considermg all site r;lik‘k'lilt' possible scenarios su’ch as spillages,
Teakages, fiue eteoand their possible impacts and also carry out mock drill in this regard at
regular iterval of time

0 Fhe person anthorised shall comply with the provisions outlined in the Central Pollution
Control Board gutdelines on Implementing Liabilities for Environmental Damages due to
Handlmg and Disposal ol Hazardous Waste and penalty

1 the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility

N The imported hazardous and other wastes shall be fully insured for transit as well as for any
aceidental occurrence and its clean-up operation .

Y I'he record of consumption and fate of the imported hazardous and other wastes shall be
mamtained .

10 The hazardous and other waste which gets generated during recycling or reuse or recovery or

pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed ol as per specific conditions of authorisation .

1. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12, Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

13, Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

4. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15, The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

I 1The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2 The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked..

i Ihe authorized person/agency shall ensure that no adverse impact on the air, soil and water
imcluding groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

{1015 brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Courtin WP (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall

ot be allowed to operate. Hencee in case you fail to apply for authorisation before its expiry or fails
to- comply with conditions of the carlier authorisation issued to you, closure order shall be issued
apainst your imdustry without any further notice.

-33
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,‘ﬁlc applicant must file returns on prescribed Form 4 along with a compliance report of this le9.4
_ou should also maintain records on Form-3 and present it to Board's inspecting officials.

o In case of occurrence of an accident, complete details on Form-1 | must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
.uitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt

of this letter, otherwise the industry shall become member of a common TSDF and the industry

<hall start sending the Hazardous waste already stored along with the Hazardous waste generated at

present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of

hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

<. The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any

other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

I'1. 1t is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

12 The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

13. You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
«ent within fifteen days of receipt of this letter.

14 It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

15 You are directed to provide the complete details regarding the quantity of hazardous waste stored
in the factory premises within a month.

16. You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

17. Stqlus report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month. .

1%. Ground water monitoring report of premises shall be submitted within one month.

19. Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

( Authorized Signatory )

N|5h| Ku mar Digitally signed by Nishi Kumar
Chauhan

Chauhan Date: 2021.01.13 12:41:02 +05'30'
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UTTAR PRADESH POLLUTION CONTROL 30915

Copy to: To the Regional Officer, U.P.Pollution Control Board, Muzaffarnagar for information and

necessary action . Digitally signed by Nishi Kumar
Nishi Kumar Chauhan chauhan
Date: 2021.01.13 12:41:19 +05'30'

CEO/EE, I/C Circle
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Government of Uttar Pradesh
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Form 8 (E)

{ | [See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

! VALID UP TO : 17/08/2026

Registration No.: 202107000695 |

Name of the Owner | "lRIVENIENGINéERINGINDUSTRIESLTD DISTILLERY UNITI

Address of the : anveni Engineeri';wg and Industries Ltd unit |- Alco Chemical Application Form Serial No. MZFN0721RIN0039
Applicant { complex Bhikki B(ilaspur Jolly Road Muzaffarnagar UP

Date of Submission _’.23/07/2021 Specimen Signature

Company Name .'l riveni Engg. anr;J Ind. Ltd Company Address Alko chemical

Complex Vill- Bhiki
Bilaspur Distt-

NOC Issued By: ] : ‘
ety wwmo o gy ety ,
‘ »a

Central Ground Water Auihority f
&g agmf e e \

Certificate Number "CGWA/NOC/IND:(ORIGIZM7/2717 Issue Date 31/08/2017

WHTUT W& | 4

Yes

Expiry Date '16/08/2019
Jifem fafy i

Ground Water Departmént Uttar Pradesh\‘
i e fAumT IR W IRER

Location Particulars ¥ v/

District Muzaffar Nagar | Block MUZAFFARNAGAR
Plot No./Khasra No. NA Municipality/Corporation No

Ward No./Holding No. | NA
|

Particular of the Existing Well and Pumping Device

Date of 06/09/2006
Construction/Sinking
of the Well
Type of Well tTube Well/Borin;j Depth of the Well (In meter) 100.00
Purpose of well "Industrial ‘ Assembly Size(For Tube
5 Well)
Strainer Position (For Tube Well)
Type of Pump Used ‘Submersible H.P. of the Pump 30.00
Operational Device Electric Motor

Rate of Withdrawal (m3/hr.) 150.00

i
Date of Energization (In Case of Electric Fump) 07/09/2006
i \

|
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NOC Application Form

4 4
I“ Aliowable 150.00 , Maximum Allowable 4.00 9 ;
&f Withdrawal \

Running Hours Per Day:
Ahr):

‘Maximum Allowable Annual Extraction of Ground Water: 219000
} 3
Reason for renewal of  Mandatory as pel Gov. Rules
N.O.C. i i S
3.3 /. & Fd@Hfwo |
F IR | i
Against Case i
This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water
at a rate not exceeding that as shown at Sf. (3j), for running hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

et

Place § §
t {
L

Date i
{ Yours Faithfully,
il Signature of the Issuing Authority
H it and Designation
‘ i

Conditions

+ (1) In case of any Ehange of ownersﬁip of the proposed well, fresh authorization has to be obtained.

+ (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be{ made withoutﬁprior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization. | 5 ‘

- (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
melers(confonning_“to BIS/ IS slandpfds) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outle 0; pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. Thg rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from)waler meters

« (4) The concemed'_Aulhority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situéion so demands;

- (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

= (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without‘prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.} i

« (7) n case, any of i;\e particulars | ingormation fumished by the applicant in his application for issuance of this registration is found to be
incorrect during ve’"ﬁcation at any stibsequent stage, this registration is liable for cancellation.

+ (8) The Certificate pf Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to
apply for renewal through a fresh apPlication. at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers andJnstaIIation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made avai]able to this office on monthly basis.

« (10) Guidelines for'ln;tallation of Piezometers and their Monitoring

. Piezometer is a borewell /tube well u:sed only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also useq to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

« * The piezometer i$ to be installed/c?nstructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of th? piezometer should be about 4" to 6”.

» « The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer arg installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitor‘ing.

» +No. of piezometers to be construé‘lid & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

. SNo Ouanl‘um of Ground wal;er wilharawal (cum/day) No.of piezometers required
| { Manual DWLR with Telemetry
1 i <‘10 0 0 0
2 : 1 3 50 1 1 0
3 50- 500 1 0 4
4 > 500 2 0 2

* The measunng frequency should bf monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals. |

+For measurement of water level solinder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

E
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stopped for about four to six hours. |

. All the details regarding coordinate$, reduced level (with respect to mean level), depth, zone

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Departm
.

NOC Application Form
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been 9 8
e

taped and assembly lowered should b
ent, Uttar Pradesh, and for its

vahdation Iy {
« The ground water quality has to be monitored twice in a year during pre-
periods. Quality m}sy be got analyze('l from NABL approved lab. Besides, one s;
Ground Water De$a§1lnenl, Uttar Prédesh. for chemical analysis.

« A Permanent dlspléy board should be installed at piezometer/Tube wells site for pro
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« Any other sne-speécﬁc requirement regarding safety and access for measurement may be tak
(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars | information furnished by the applicant in his application for issuan
incorrect duning verification at any subsequent stage, this permit is liable for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS: \

(A) For Industrial User: No Objectién Certificate for ground water extraction by industries shall be granted subject to the f
specific conditions: ’ i ‘
i) No Objection Certificate shall be granted only in such cases where local government water supp
desired quantity of water. ' f

i) All industries shall be required to ajdopt latest water efficient technologies so as to reduce dependence on ground water resources.
iil) All industries abstracting ground y(/ater in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (CII)/ Federalionélndian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified
auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce
their ground water use by at least 20;% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in Genétal: Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and;] Monitoring oflwfater level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a m'in;imum distancef off 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent éﬁfall be required tQ adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground wat:'eb(chemical, ph?rjﬁaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives:ei’c.) shall store} th;e fharvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated ,:asu‘a water into aquifer system is strictly prohibited.

vii) Industries which are likely to cf,a:u e ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units‘;ele’. (as per CPCB list) need to undertake necessary well head protection measures to ensure

prevention of grounq water pollutioh:’g
(B) Infrastructural Qser: The No Ol?jection Certificate for ground water abstraction will be granted subject to the following specific

conditions: q @ 1

i) In case of infrastructure project§ thilat require dewatering, proponent shall be required to carry out regular monitoning of dewatering
discharge rate (usinlg a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retgjned by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council. i :

i) Installation of SevYage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

¥

monsoon (May/June) and post-monsoon (October/November)
ample (1 It. capacity bottle) to the concerned Director,

viding the location, piezometer/ tube well number,

en care off.

ce of this permit is found to be

ollowing

ly agencies are not able to supply the

This NOC is not authorized by any Official. This should only be used for Preview purpose.
T STl IO for el ST GRY YA e @1 §8 AT qefaclie & IR & wa ba o afve)
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NOC Application Form

..,W GROUND WATER DEPARTMENT 99

;) { il yiat ppiy De
Ministry of Jal Shakt

/ Government of Uttar Pradesh

‘(-,

1

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 17/08/2026

Registration No.: 202107000696

Name of the Owner { IR|VLNIENGINF:;ERINGINDUSTRIESLTD DISTILLERY UNITI

Address of the | Triveni Engineeéring and Industries Ltd unit |- Alco Chemical Application Form Serial No. MZFNO721RIN0O040

Applicant ' complex Bhikki Bilaspur Jolly Road Muzaffarnagar UP
Date of Submission 2310712021 ‘ Specimen Signature
Company Name | Triveni Engg. and Ind. Ltd

Company Address Alko chemical
Compilex Vill- Bhiki
Bilaspur Po- Muz
NOC Issued By:

srATaf wETor O (g ﬁﬂa) \
Central Ground Water Authority ',1 Yes
&ty sl e wftrevor ‘ r1
Certificate Number CGWA/NOC/INDIORIG/201 712717 Issue Date 31/08/2017
WHIUTT €& ! Prfe= fafy
/ %
Expiry Date 16/08/2019 ’?
wfem fafy ‘ { |
: A
Ground Water Department Uttar Pradesh | No
aymef S faum I uew WER '
Location Particulars 1R
f i oyl
District | Muzaffar Nag? ! ; Block MUZAFFARNAGAR
I IR
Plot No./Khasra No. I NA AN Municipality/Corporation No
! g 0¥
Ward No./Holding No. { NA

Particular of the Existing Well and Pumping Device

Date of 06/11/2006 g‘
Construction/Sinking oo
of the Well |1 i‘

' ]

¥l
Type of Well fube WelI/Bonng Depth of the Well (In meter) 100.00
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)
Type of Pump Used Submersible § H.P. of the Pump 30.00
Operational Device Electric Motor

Rate of Withdrawal (m3/hr.) 150.00

Date of Energization (In Case of Electric Pump) 17/11/2006

173
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A3/hr):

i NOC Application Form
mum Allowable 150.00 Maximum Allowable 4.00 1 O O
o of Withdrawal l

Running Hours Per Day:

i

i

Maximum Allowable Annuél Extraction of Ground Water: 219000

ko

Reason for renewal of Mandalow as per Gov. Rules

N.O.C.

H

§

. & T@fE | i
F IR i B

[
[ ¥

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water
at a rate not exceeding that as shown at SI. (3j), for running hours | day as shown at S. (3k), and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place {
Date . .
i s i
i ' B Yours Faithfully,
T ; Signature of the Issuing Authority
; t: 3 \ and Designation
: £ |

Conditions ;

) o

(1) In case of any ch;ange of owne:rshid of the proposed well, fresh authorization has to be obtained.

(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this certificate shall L}e}made with_o'ut’prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this authorization.} | |

(3) For the purpose of measuring _ana recording the quantity of ground water extracted, every said user shall affix digital water flow

meters(conforming té BIS/ IS sta ',da{ds) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devid:esl and.it shall be presumed that the quantity recorded by the meter has been extracted by the said

user, until the contrary is proved. Ihé rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the

recorded rate from water meters B

(4) The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands. |

(5) In case of any change of ownership, of the existing well, fresh registration has to be obtained.

(6) No change of lpcation, design:‘rate‘ iof withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of

this certificate shall be made with(;)ut prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this registration, | gl j

(7) n case, any of thq‘;paniculars Iijnforrnation fumnished by the applicant in his application for issuance of this registration is found to be

incorrect during veritj,cation at anyv,‘subsequent stage, this registration is liable for cancellation.

(8) The Certificate o( Authorizatior_)il NOC shall be valid for a period of three years from the date of issue. The applicant shall have to

apply for renewal through a fresh ;pplipation‘ at least ninety days prior to expiry of its validity.

(9) Construction of piezometers a"d‘in' tallation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer shoul(gbe c;'ommensurate with that of the pumping well. The data, obtained from digital water level recorders

shall be made available to this off} e on monthly basis.

(10) Guidelines foX[ lrcis {allation of ‘iqzo eters and their Monitoring

Piezometer is a borqy)ell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipmen‘l. Itis also u§‘ed to take water sample for water quality testing whenever needed. General guidelines for installation

of piezometers are as follows for Qompjiance of NOC:

+ The piezometer is to b_e |nstal|edjcon§tmc(ed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4 to 6.

- The depth of the piezometer should be same as is case of i i i i

one puezZme(er ar: iﬁslalled the s‘econd :?ezor::l:r sh:ﬂ?i rlt:]:n‘i)tl;:]g::gsr\:{;::)go;ov\::f r\:vgtr:ll'J . "Naler o pelng' ?bstracted_ i, move than
nstall = regime. It will facilitate shallow as well as

deeper ground water'aquifer monitoring.

* No. of pnezomele'rs ﬁo be constrt;s_lcteq ‘& Type of water level monitoring mechanism shall be as per below table:

' i - .
S.No Quan'lurp of Ground i«/ater:wilhdrawal (cum/day) No.of piezometers required woniifing Mecheiisn
[ P Manual  DWLR with Telemetry
| |
1 [ <10
] : 0 0 0
2 11-50
’ | : 1 1 0
3 | §0- 500 1 0 1
4 ,, 500 2 0 2

. P ! j
« * The measuring frequency snoulq be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter up lo two decimals,

« +For measurement of water level gounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy

¢ 2/3
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NOC Application Form
. The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.
- All the details regarding coordinates, reduced level (with respect to mean level) mbly lowered should
vided for bringing the piezomeler into the Hydrograph Monitoring System for Ground ar Pradesh, and for its

_depth, zone taped and asse
pro Water Department, Utt
validation

. The ground water quality has to b
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (
Ground Water Department, Uttar FBradqsh. for chemical analysis.

. A Permanent display board should bé installed at piezometer/Tube wells site
depth and zone tapped of piezometer/tube well for standard referencing and identification.
+ Any other site-specific requirement regarding safety and access for measurement may be
(11) Any other condition(s) that may be imposed by the concermed Authority.
(12) In case, any of the particulars | information furnished by the applicant in
incorrect during venfication at any subsequent stage, this permit is liable for cancellation.
(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS: )

(A) For Industrial User: No Obje(;tion Certificate for ground water extraction b
specific conditions: ; i

i) No Objection Ceniﬁcate shall beﬂgranted only in such cases where local governm

desired quantity of wafer. i
ii) All industries shgll be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstr)é"qing grour\‘g water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPC) certified
auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce
their ground water uég by at Ieastf'20%‘over the next three years through appropriate means.

iv) Construction of ob;‘servation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of wat(;-:r level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 1| 5 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping vglelll vyells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water i('chemical, pl)armaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etg:,) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated{,untreated v&aste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollutién.

(B) Infrastructural User: The No_ Objection Certificate for grou
§ b

st-monsoon (October/November)

e monitored twice in a year during pre-monsoon (May/June) and po
le) to the concerned Director,

1 It. capacity bott

for providing the location, piezometer/ tube well number,

taken care off.

his application for issuance of this permit is found to be

y industries shall be granted subject to the following

ent water supply agencies are not able to supply the

nd water abstraction will be granted subject to the following specific

conditions: i A
i) In case of infras;rucijure projects; that:require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (usind‘é digital watj_ar flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retaine ection or reporting as required by District Ground Water

Management Counci!.’. !
ii) Installation of Sewage Treatment Plants (STP) s
m3 /day. The water from STP shall be wtilized for toilet flushing, car washing, gardening etc.

]
¢

d by the proponent for two years, for insp

hall be mandatory for new projects, where ground water requirement is more than 20

it !
i Th@s NOC is not authorized by any Official. This should only be used for Preview purpose.

wmmmmmmﬁaﬁm@mm%mamﬁsmmm.
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/ NOC Application Form

\\
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§' (Namanmi Gange & Ruial Wate:
.;f Ministry of Jal Shakti

Government of Uttar Pradesh

vER,
ﬁ-"

Form 8 (E)
[See rules 15(2)]

”x GROUND WATER DEPARTMENT

Supply Department)

102

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 18/08/2026

Registration No.: 202107000699

Name of the Owner TRIVENIENGINEERINGINDUSTRIESLTD DISTILLERY UNITI

Address of the
Applicant

Triveni Engineering and Industries Ltd unit I- Alco Chemical

complex Bhikki Bilaspur Jolly Road Muzaffarnagar UP
Date of Submission 23/07/2021

Company Name Triveni Engg. and Ind. Ltd

NOC Issued By:

SETAR WHTOT U (g7 ﬁm'a)

Central Ground Water Authority

FHiig ymf e it

Certificate Number CGWA/NOCI/IND/ORIG/2017/2717
WHIOTYS HE&TT

Expiry Date 16/08/2019

asifem fafy

Ground Water Department Uttar Pradesh
i S AU IR wew eveR

Location Particulars !

District Muzaffar Nagar

Plot No./Khasra No. NA *
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 08/11/2006
Construction/Sinking

of the Well

Type of Well Tube Well/Boring

FPurpose of well Industnial

Strainer Position (For Tube Well)
Type of Pump Used Submersible
Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

-L\Q -

Application Form Serial No.

Specimen Signature

Company Address

Issue Date

e fafy

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube

Well)

H.P. of the Pump

Rate of Withdrawal (m3/hr.)

09/11/2006

MZFNO0721RIN0041

Alko chemical
Complex Vill- Bhiki
Bilaspur Po- Muz

Yes

31/08/2017

No

MUZAFFARNAGAR
No

NA

100.00

30.00

150.00

13



/‘)
/ NOC Application Form
lowable 150.00
/Am " Maximum Allowable 4.00 1 O 3

/ i wal
Jof Withdra Running Hours Per Day:
A3/hr):

/' Maximum Allowable Annual Extraction of Ground Water: 219000

Reason for renewal of  Mandatory as per norms
N.O.C.

a9 . & Fdfiwm

BT HFRT

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water
al a rate nol exceeding that as shown at Sl. (3j), for running hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place
Date
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authonization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the

recorded rate from water meters
(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands.
. (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.
. (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.
(7) n case, any of the particulars | information fumished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.
(8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.
(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders

shall be made available to this office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation

of piezometers are as follows for compliance of NOC:
- The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4"to 6".
- The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than

one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as

deeper ground water aquifer monitoring.
- No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

. SNo Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« + The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter up to two decimals.
« +For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.
2/3
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NOC Apphication Form

The measurement of water level in piezometer should be taken only after the pumping from the surrounding tube wells nas b
stopped for about four to six hours

« All the details regarding coordinates, reduced level (with respect to mean level). depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Manitoring System for Ground Water Department, Uttar Pradesn. and for ts
vahdaton

+ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (OdoberNovember)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 h. capacity bottle) 1o the concermed Dwrector
Ground Water Department, Uttar Pradesh, for chemical analysis.

+ A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ lube well numier
depth and zone tapped of piezometer/tube well for standard referencing and identification.

+ Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11) Any other condition(s) that may be imposed by the concerned Authority,

(12) In case. any of the particulars | information furnished by the applicant in his application for issuance of this permit is found 1o be
incorrect duning vernification at any subsequent stage, this permit is liable for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the follovang
specfic conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

1) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Counal (NPC) certified
auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required 1o reduce
their ground water use by at least 20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pestiades/ insectiades, fertlizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical. Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures 1o ensure
prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specfic
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitonng of dewatenng
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitonng
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

iy Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement s more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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REGIONAL LABORATORY MuzaffarNagar
;M= ",. UTTAR PRADESH POLLUTION CONTROL BOARD
" iy’ <

Kamal Cinema Building,Railway Road, Muzaffarnagar

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22231089/MuzaffarNagar/2023

Date:02/08/2023

1- Name of Industry: TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX BHIKKI
BILASPUR JOLLY ROAD MUZAFFARNAGER UP
2- Address of Industry: Triveni Engineering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road
Muzaffarnagar (UP),MUZAFFAR NAGAR,251001

3- District: Muzaffarnagar

4- Description about sampling point: CPU Inlet(After Anaerobic Digester).

N

- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: (1)Imraan Ali ;A.E.E (2)Maneesh Kumar ;J.R.F

7- Colour and Odour: No Specific No Specific
8- Quantity and Packing: 2.0 Ltrs PVC

9- Date of Sample Collection: 29/07/2023

10- Analyis Indented by: RO MuzaffarNagar
11- Date of sample receipt in Lab: 29/07/2023

Parameter/Method Name Unit Results Standard Detection
Range

pH,4500 H B Electronic method - 7.1 Not Specified. 02-12 |
Dissolved Solids, 2540 C Total Dissolved mg/l 468 Not Specified. 10- 50000 mg/l |
Solids dried at 180 0C B

BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 148 Not Specified. 1.0 -50000 mg/1

1993 Bio
COD, 5220 B Open Reflux Method mg/l 412 Not Specified. 5.0 -100000 mg/l

Reference- (1)General Standards for discharge of envicronment Pollutants arc as pert-A Effluent(Schedule-VI1).The eniveronment (Protection) Rules, 1986 source

www cpeb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA -

Analysed by-

|Diwakar Dev Gahlot(JRF), Ravish
Pratap Singh(JRF)|

Authorized by

Ankit Singh (RO)

-l‘f)—

ANKIT owaiy signes

by ANKIT SINGH

SI N G Date: 2023.08.02

Regional

17:13:39 +05'30'

1 Officer
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— REGIONAL LABORATORY MuzaffarNagar
”"‘=¥=’~= UTTAR PRADESH POLLUTION CONTROL BOARD

Kamal Cinema Building,Railway Road, Muzaffarnagar

TEST REPORT: WASTE WATER LABORATORY

106

Ref No: 22231078/MuzaffarNagar/2023 Date:02/08/2023

1- Name of Industry: TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX BHIKKI

BILASPUR JOLLY ROAD MUZAFFARNAGER UP
Muzaffarnagar (UP).MUZAFFAR NAGAR 251001

3- District: Muzaffamagar

4- Description about sampling point: M.E.E-Condensate

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: (1)Imraan Ali ;A E.E (2)Maneesh Kumar ;J.R.F
7- Colour and Odour: No Specific No Specific

8- Quantity and Packing: 2.0 Ltrs PVC

9- Date of Sample Collection: 29/07/2023

10- Analyis Indented by: RO MuzaffarNagar

11- Date of sample receipt in Lab: 29/07/2023

2- Address of Industry: Triveni Engineering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road

Parameter/Method Name Unit Results Standard Detection ‘

‘ Range |

I ‘

pH.4500 H B Electronic method - 3.3 Not Specified. 02-12 -
Dissolved Solids, 2540 C Total Dissolved mg/Il 260 Not Specified. | 10- 50000 mg/I

Solids dried at 180 0C

|
1

BOD, 3 day 27 OC IS 3025 ( Part 44): mg/l 1480 Not Specified. } 1.0 -50000 mg/1 \

1993 Bio lr . 4

COD, 5220 B Open Reflux Method mg/l 3880 Not Specified. | 5.0 -100000 mg/| |
Reterence- (1)General Standards for discharge of envicronment Pollutants arc as pert-A Effluent(Schedule-VI). The eniveronment (Protection) Rules, 1986 source:

www.cpeb.nic.in/GeneralStandards. pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-
|Diwakar Dev Gahlot(JRF), Ravish
Pratap Singh(JRF)]

Authorized by AN KlT Digitally signed

by ANKIT SINGH
SINGH %20
Ankit Singh (RO gy
nkit Singh (RO) Regional Officer
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T REGIONAL LABORATORY MuzaffarNagar 1 O 7

—
e
-2"; UTTAR PRADESH POLLUTION CONTROL BOARD
A\ A
i Kamal Cinema Building,Railway Road, Muzaffarnagar
TEST REPORT: WASTE WATER LABORATORY
Ref No: 22231071/MuzaffarNagar/2023 Date:02/08/2023

1- Name of Industry: TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX BHIKKI
BILASPUR JOLLY ROAD MUZAFFARNAGER UP

2- Address of Industry: Triveni Engineering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road
Muzaffarnagar (UP),MUZAFFAR NAGAR,251001

3- District: Muzaffamagar

4- Description about sampling point: CPU Outlet(R.O Permeate)

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: (1)Imraan Ali ;A.E.E (2) Maneesh Kumar; J.R.F

7- Colour and Odour: Colourless No Specific

8- Quantity and Packing: 2.0 Ltrs PVC

9- Date of Sample Collection: 29/07/2023

10- Analyis Indented by: RO MuzaffarNagar

11- Date of sample receipt in Lab: 29/07/2023

Parameter/Method Name Unit Results Standard | Detection |
Range j

| pH.,4500 H B Electronic method _ - 7.6 Not Specified. 02-12 |
Dissolved Solids, 2540 C Total Dissolved mg/l 96 Not Specified. | 10- 50000 mg/l |
L Solids dried at 180 0C ! %
BOD, 3 day 27 OC IS 3025 ( Part 44): mg/Il 8.0 Not Specified. < 1.0 -50000 mg/1 |
1993 Bio | l

1 1

COD, 5220 B Open Reflux Method mg/l 32 Not Specified. | 5.0 -100000 mg/l |

Reference- (1)General Standards for discharge of cnvicronment Pollutants arc as pert-A Effluent(Schedule-VI). The eniveronment (Protection) Rules, 1986 source
www.cpeb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-
|Diwakar Dev Gahlot(JRF), Ravish
Pratap Singh(JRF)|

Authorized by AN K|T E;g:;% sg;zi
Date:
Ankit Singh (RO) SINGH 3z
Regional Officer

g



Annexuy e -

- REGIONAL 1, ABORATORY MuzaffarNagar

UTTAR PRADESH POLLUT ION CONTROL BOARD
-\ ‘
Kumal Clinema Bullding,Ruailway Rond, Muzatfarnagar

|

Stack Emission Test Report

Ret No. 22276088/ MuzattarNagar/2023 Date: 01/08/2023

1 Name & Address of Industey: TRIVEN] ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX

BIIRKE BILASPUR JOLLY ROAD MUZAFFARNAGER UP

N

2= Sample Colleeted By: (1)Mancesh Kumar:) R I
- Date of Monitoring: 29/07/2023

(2) Ravish Pratap Singh J.R.F

4= Nource of Snmpling: Stack

8- Staek attached to: Boiler(KCP)
0- Stack Helght: 84 Meters

Fotal No. of Boller: 01

K- Capacity of Boller: 60 111

9= Fuel used: (1Concentrated Spentwash(Slop) (2)Bagasse

10- Quantity of Fuel used: (1)Concentrated Spentwash(Slop)-18 Ton/Hour (2)Bagasse-12 Ton/Hour
H= Flue Gas Veloceity: 7.90 m/sec

12- Air Pollution Control Device: Bag Filter

13- Other remarks (it any): -

- Further details of sample loeation nad Test methods followed are appenced overleaf:

1 |

Sr Parameter Unit Result Standards 4;
no. ! — ;
1| Particulate Matter(PM) mg/Nm3 48.40 - 80(As per CAQM 1

Direction No.62)

Analysed by-
IMancesh Kumar JRIE|

Authorised Signatory-

A N KlT Digitally signed

by ANKIT SINGH
Ankit Singh (RO) SINGH 123;::9;22'30?3%!

Regional Officer
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) REGIONAL LABORATORY MuzaffarNagar
ST UTTAR PRADESH POLLUTION CONTROL BOARD
“” Kamal Cinema Building,Railway Road, Muzaffarnagar

TEST REPORT: WATER LABORATORY(GROUND WATER)

Ref No: 22231119/MuzaffarNagar/2023 Date:02/08/2023

1- Sample Location: TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX BHIKKI
BILASPUR JOLLY ROAD MUZAFFARNAGER UP(Handpump Near Lagoons)
2- Address: Triveni Engineering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road Muzaffarnagar

(UP).MUZAFFAR NAGAR,251001

3- Distirct: Muzaffarnagar

e

- Sample Source: Handpump

5- Type of sample : Ground Water

6- Sample Collected By : (1)Imraan Ali;A.E.E (2)Maneesh Kumar;J.R.F
7- Odour : None

8- Quantity and Packing : 2.0 Ltr.PVC

9- Date of Sample Collection : 29/07/2023 -

10- Analyis Indented by : RO MuzaffarNagar

11- Date of sample receipt in Lab : 29/07/2023

Parameter Unit Standards Source: I Results | Detection Range
IS 10500:2012(2nd Rev.) |
Required Acceptable
Limit
pH,4500 H B Elcctronic mcthod - 6.5-8.5 74 02-12
Turbidity,2130 B Nephelometric Mcthod N.T.U 1.00 20 1-S0ONTU
Colour,2120 B Visual Mcthod Hazen 5.00 05 5-10000 Hazen
Conductivity,2510 B Lab Mcthod uS/cm NS 560 0.1-10000 uS/cm
| Dissolved Solids, 2540 C Total Dissolved Solids dricd at 180 0C mg/l 500 440 5-10000 mg/|
L Hardncss, 2340 C EDTA Titrimetric Mcthod mg/l 200 214 10-5000 mg | B
Calcium, 3500 -Ca B EDTA Titrimetric Mcthod mg/l 75 126 10-1000 m;: ]
Magnesium, 3500 -Mg B Calculation Mcthod mg/l 30 78 10-1000 mg/|
Chloride as Cl-, 4500- CI - B Argentometric Mclh_od mg/l 250 52 3-500 mg/|

I'hese standards are subject to revision

Remark:* - NA

Analysed by
|Diwakar Dev Gahlot(JRF), Ravish
Pratap Singh(JRF)|

Authorized b)’ AN KIT Digitally signed

by ANKIT SINGH
Date: 2023.08.
Ankit Singh (RO) SINGH 6o o530
Regional Officer




REGIONAL LABORATORY MuzaffarNagar 1 1 2
UTTAR PRADESH POLLUTION CONTROL BOARD

Kamal Cinema Building,Railway Road, Muzaffarnagar

TEST REPORT: WATER LABORATORY(GROUND WATER)

Ref No: 22231114/MuzaffarNagar/2023 Date:02/08/2023

1- Sample Location: TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX BHIKKI
311 ASPUR JOLLY ROAD MUZAFFARNAGER UP(Tubewell Near Molasses Tank)

5. Address: Triveni Engineering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road Muzaffarnagar
(UP).MUZAFFAR NAGAR,251001

3- Distirct: Muzaffarnagar

4- Sample Source: TubeWell

N

- Type of sample : Ground Water

6- Sample Collected By : (1)lmraan Ali;A.E.E (2)Maneesh Kumar;J.R.F
7- Odour : None

8- Quantity and Packing : 2.0 Ltr.PVC

9- Date of Sample Collection : 29/07/2023

10- Analyis Indented by : RO MuzaffarNagar

11- Date of sample receipt in Lab : 29/07/2023

T n
Parameter Unit Standards Source: I‘ Results | Detection Range |
IS 10500:2012(2nd Rev.) | | |
Required Acceptable ;
Limit | i :
R | | |
o pH,4500 H B Elcctronic method - 6.5-8.5 | 75 | 02-12 |
Turbidity,2130 B Nephclometric Mcthod N.T.U 1.00 T <20 1 1-500NTU l
- T T 1
Colour,2120 B Visual Mcthod Hazcen 5.00 | colourless | 5-10000 Hazen |
- Y ‘
Conductivity,2510 B Lab Mcthod uS/cm NS 1 470 | 0.1-10000 uS/cm |
- |
Dissolved Solids, 2540 C Total Dissolved Solids dricd at 180 0C mg/l 500 |39 5-10000 mg/| |
Hardness, 2340 C EDTA Titrimetric Mcthod mg/l 200 1712 | 10-5000 mg |
Calcium, 3500 -Ca B EDTA Titrimetric Mcthod mg/l 75 114 10-1000 mg/1
Magnesium, 3500 -Mg B Calculation Mcthod mg/l 30 58 10-1000 mg/1
Chloride as Cl-, 4500- C! - B Argentometric Mcthod mg/l 250 40 3-500 mg/1
I'hese standards are subject to revision
Remark:* - NA
Analysed by
|Ravish Pratap Singh(JRF), Diwakar
Dev Gahlot(JRF)|
Authorized by
AN KlT Digitally signed
by ANKIT SINGH
Date: 2023.08.02
Ankit Singh (RO) S'NG 17:1436 +05'30°
Regional Officer

-582 -



PRSI REGIONAL LABORATORY MuzaffarNagar 1 1 3
A

_‘=’,. UTTAR PRADESH POLLUTION CONTROL BOARD

Kamal Cinema Building,Railway Road, Muzaffarnagar

TEST REPORT: WATER L_A_BORATORY(GROUND WATER)

Ref No: 22231103/MuzaffarNagar/2023
1-

Date:02/08/2023
Sample Location: TRIVENI ENGINEERING AND INDUSTRIES LTD ALCO CHEMICAL COMPLEX BHIKKI
BILASPUR JOLLY ROAD MUZAFFARNAGER UP(Tubewell Near Administrative Block).

- Address: Triveni Engineering and Industries Ltd Alco Chemical complex Bhikki Bilaspur Jolly road Muzaffarnagar
(UPYMUZAFFAR NAGAR,251001

3- Distirct: Muzaffarmagar

4- Sample Source: TubeWell

53- Type of sample : Ground Water

6- Sample Collected By : (1)Imraan Ali;A.E.E (2)Maneesh Kumar;J.R.F
7- Odour : None

8- Quantity and Packing : 2.0 Ltr.PVC

9- Date of Sample Collection : 29/07/2023

10- Analyis Indented by : RO MuzaffarNagar

11- Date of sample receipt in Lab : 29/07/2023

‘ ; !
Parameter Unit Standards Source: Results ' Detection Range |
1S 10500:2012(2nd Rev.) [ \
Required Acceptable '
Limit
pH,4500 H B Elcctronic method - 6.5-8.5 73 02-12 |
; |
Turbidity,2130 B Ncphclometric Mcthod N.T.U 1.00 <2.0 1-500NTU |
|
Colour,2120 B Visual Mcthod Hazen 5.00 colorless 5-10000 Hazen
Conductivity,2510 B Lab Mcthod uS/cm NS 460 0.1-10000 uS/cm
Dissolved Solids, 2540 C Total Dissolved Solids dricd at 180 0C mg/l 500 394 5-10000 mg/1
Hardness, 2340 C EDTA Titrimetric Mcthod mg/l 200 172 10-5000 mg/1
Calcium, 3500 -Ca B EDTA Titrimetric Mcthod mg/l 75 12| 10-1000 mg/1
Magncsium, 3500 -Mg B Calculation Mcthod mg/l 30 60 10-1000 mg/|
Chloride as Cl-, 4500- C1 - B Argentometric Mcthod mg/l 250 36 | 3-500 mg/1
I'hese standards are subject to revision
Remark:* - NA
Analysed by
|Diwakar Dev Gahlot(JRF), Ravish
Pratap Singh(JRF)]
Authorized by Digitallysi
igned
AN KIT by ANKIT SINGH
Sl N G Date: 2023.08.02
e 171508 +05'30°
Ankit Singh (RO) Mk
: Regional Officer
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arl 33(0) & it SAE B TR R AT el 6500 fEAI0 BT pismante
fpa A1 &q fda S fEa s @ wgfa O and 2
HATAH - SUN AT HR | .
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wo -toslloo A RarE Movo o 406 /2023 Al Al @i e Hiw
qodo gus At N iRy Y (3o 2305 2023 @ HQuIAT A g Ao Frdof
SRR Qo gugedlal (0 (ven) dMawd windaw), um fiad ERTETS
otell 08, aum e @ P dervr e

WU e M0 U000 0 i sioto U0 406 / 2025 Si4d ddl deiE
W odlo uve skt 0 ailea snd (e 2305 2023 4 A-AUIA J 3 Ho
PR oM Qug gusedhar (o (Ut dfnad ada) an Badl e A
S HRDGRR @1 IR e AfSRg e qulahe e & i e 2907 2023 @1 Al
A e 6w gann gfafaf @ wuowoa faaeg B EOU | R IR I L

JUNGE ) e & g e a9 s —

1.3 Ay 2007 W U™ Ped faaragy, el e, urmeery wr difdd /e
€1 JdHIA A I gR &l WA & WU A B-Heavy Molasses 666 1PD C-Heavy
Molasses 720 TPD &1 W80T &R ENA/AA/RS 200 KLD (On B-Heavy Molasses) ENA
AARS 160 KLD (On C-Heavy Molasses) &1 Jcarest fdbar oft @1 2y gena &1
qaTe ¥ 98 48 @ S@ vd gy owenfa fda e Brad auar feae
31122024 dd 8|

2= T A S B WU e WUIGH & 10 o /fa va stenfas warir eq
950 fdvcflo /fem fhun e @1 v Wi @ ifyd Jarare & faea afes
¢h @ W W fEw Sm @ aw amwad ufewr @ wfaa wesedin 6 o
PRy 8q 6-FC01 Hed) §Wae AIURER &Pl 2261 @ /fe @ gra @mege
X 60 NI &l & ¥U WAGR A Ut & HY W oyam [ oo 2
Wediv & JfaRa U RN (@ I IIAR T vfiden g degeae

3

gifafarr gfae wenfta @ Redl w@ sear o v s waafae
SO, WA F, ABUR) FARGRR, ¥ TaRERR. fddae arev ea, wedmge
fier. tffedds &dd fheer, segt fhw sad @ wrowlo wife 2
e & wwa dodlogo &1 v eyl warferd o) | e @ oy
CPU Inlet after Anaerobic Digest, MEE Condensate T3 CPU Oulet & A 4 v
@@ faveruw gq & ST {UUGRTR A @ @R T urd fazdn
mm@@ﬂmmﬁammmmmmmwwm
oo & wm ws=ie difalim gfte R wfgwa Saae @ w0
wfem eray A FF3Y arer & wA fow A or T '

3- uwfmms'm?qmmﬁmmqgmmm
d1-410 / GAISG= 111/ QARTHA / CIAARAI / 2B14-2815 {2416 24 02 2015
g1 Ad (guvl Frare wa o) sffam 1974 gumrefaa @ g 18(1)8 @
gttt fasrga Ao fem T @ -

K The storage facility provided for spent wash shall be properly lined and made
impermeable and the storage capacity atany stage shall not exceed 07 days equivalent
ol production and excess storage facthties beyond this shal] be levelled or dismantled
by 3105 2016 01 30.09.2016. as the case may be indicated in Poigt Ny 1&2.

)

fn“;,?;s-ls‘u_" . | > ke)



116

P2 @ i aadn wlRae ) g drpea @) Refay

NA | agoon Status of lagoon at Spent wash - Permissible  Access
Capacity the time of stored (0% Capacity  storage al
(Cum/hl) mspection sludge (07 Days)  present
accumulated)
| 4000 \ppron 13000 K1 7800 K1 6300 K1 ALAN
Filled a1 RIREET
: L4000 \pprox 3000 KE - 7800KL 6300 KL 1S00KI
Fled i Tagoon
. 60 _ Notin use

Total 15600 KI. 12600 KL 3000 KL

JU W e @ fy 9w g wnfda g A N Permissble Limait 4
SN Spent Wash b1 HIGRY @ o @ on (6 e gguul fgav 41d g AR
GO 31 WA @1 Sedud @) Iam B U IdEie fawarer @ el oq da e
WG A IS A d@e @ dgld o9 Y fags @) a1d jeman agrd
TR WU -0 fRAD 17072023 IHR IA A A1fdd AR R g ueda @

ST gT AR ATA &l 6500 fcflo ot & @il € @1 Dismante A8 fEa mm

Jd 3Iam & Ivg =10 gquw f[Ayam 48 g fAeuta mgsdigd & e
TarRey afdyfd sfifa 6 am awn Id (ugEur farw va e sfafaan 197
qaTEIRIG @ aw1 33(C) @ Sria FEad fea ar Ifaa @1 Ian drd A a e
ST et areoifld @) Sam I ad @ Gl & 8 urd gad s
17072023 & AR fAAT® 17072023 F =W wquul fFumw a1 g A1l arée g
A wdl @ JoowA & Sran gran T 2

¥d Jwiad d & gRewd Ium AW Bravh gohfaafRn tve gvewa fao
17072023 A JaAT 1 IeohuadR) AR A A gU e e 2007 2023 dw &d
13 feaw gq &YW 30000/- Wfafd A R ¥ syl efagfd Fun 390000 -
Afanfed (52 IF adl IR, W4 0@ & IR0 & §9NE 3 @ AR 99 9 @ safy
74 %0 30000/~ WA B R § wafaeehy afigid sfrifa kg s &q o g
ArtrA A A S adl Sd (IgEe e e ) sfafran 197s gurenfoa
4171 330 & si=iid SrAaTél R @A qul @R AT eWaT 6500 fFA0 B Dismuntle
Fa o e fda IR R IR @ agfa @ o @

fA2EfV1 S1E] ST TGS UT JTITAS FIAAE & AR T 2

D
—~ - ~ e’
QD{U#:S*‘M ’ / ‘\q 05‘}
i N\ - ( =~ ¢
oivd 23 _—¢”
(Ffy FR) (3T )
S0SROTEHO SR PN BN

el N stliaad)
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Ry / _ UTTAR PRADESH POLLUTION CONTROL BOARD
(R , )
o

T3 wekn L ,:/m 3705\ J/ Leo /2023 [ Ygiw 2 08 /2023

e
2 {ATHd
4 U SRR (e gUERIA e (Tom dfedd Bracia)
B e 1 R A@ =
o PNV

o fagat "ua‘mgv.

’ o4 ] B-Heav ¥ \!(‘LI\\L\ TPh (- ”;.l\» Molasses-720 TPD
SEEOETOENAAARS 200 KLD (On B-Heavy Molasses v ENAAARS-160 KLD (On C-Heavy

Molasses) F IqQes Tuaw qfitm W U7 B 2w L frarm awr faEe afsfias 1974

/a

400 / 20zs did? 3
A @ANT GTEg, 3y ugu
1eAT®m~2907 2025 @1 f@07 oy b 5 @y

iw g

LSS TR S o

Condensate T4 CPU Qutlet 4 Hel 7

Anaerobic Digest, MEE
SITEATR W OS] #9817

favesm  omam) are 2 Rl & UTw

e s v Fy—rr 1
CRENPEA I Co e G
[ 2= 71

“The storave facility provided for spent wash shall be propeily ined and made impermeable and the

capacity atuny stage shall nor exceed 07 days equivalent of production and excess stornge facifities

! nd this s ,I be levelled or dismantiod by 3032010 or 30002016, a4 the case may b HHH\.:{c.l i
P Noo A
el SR el G @Y A -2907.2025 1 TAT 4fRR a oty
1 fa l
SN Lagoon | States of fagoon at | Spent wash Permissible . Facess
Capacity | the time of mspection stored (30", Capacity | Storage at
(Cum/KLy ‘k sludge (7 Dayyy present
- 1 dccumulated)
‘ 14000 Appros. 13000 K1 7800 K1 6300 K1 LS00 K1
Fitled o Lagoon i o i
! 14000 O Appros. | 2000 K1 7800 K| GA00 K1 IRIIEN]
; L Eiled i Lagoon | '
) 6300 o Notinuse - ‘ f !

! Total 1600 KL 12000 KU | 3000 K1

g kb err.grn wnige gen oo

SARIEHESY AU Igmn»,x! e Limit 31 3 Spent Wash &7
¥ Y oeyr fe Y £33 yr00m10 ; e . .
s AU 1s By gy {44y d18 R 41wt @ Sedl4 T ey qrt HEATEy

el y

RO 1 ol .J' A
&HAT 6500 FEAD @ Dismantic 1 {1 ;3

TN 17072025 @ AT V‘FN? 17072023 6 &0 wgyw fmaer 4rd g ord ard i MR e
a4 L o yran A

I ST RS 17072028 @ SRR T ) ¢ wEtta qu & o

l e e ars @ SRR

IS EAiRT}

.
A e g b ad g f5d nu Mo 3 vy a;’r' 19 qylqefia 5@ @ JEUA Ut T
oAt sl oo2a R TREET el forra P
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R TR NI R e Ry
ST RE S T A (e e qon faosm) s, 197s aurreifd @ R are

RSE G SICARE ik oo i S AT TG (0 TR @) W A WO e 3 fere
' SaT I R A9 W

\

, SOHRE bP ) Ffm 1974 & g 330 Fuidd gw1 27(2) @ I U@ A @
e PR -Jﬂ%t T WE e foo (Ter B wh), am S

d | t-*vw-‘:-{iw«'-‘wm & % g1 fam-2007 2023 fba ma Fder & @ T @
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CERTIFICATE

It i§ Qenified the production of alcoholin M/s Triveni Engineering & Industries Ltd,
(Distillery Grain Unit), Muzaffarnagar April -2023 to June- 2023 -

SN

— —

Mi [ _Prfoducll»oq (inBL)
1 Apri-2023 | 1650324.1
2 May-2023 | 1708258.7
3 June-2023 [ 1433620.2

v
Officer lnchaﬁé Y ‘\')L-\,')

Triveni Engineering & Industries Ltd,
(Distillery Unit),Muzaffarnagar
(reraw seartt )
Ro Bl P T3 TR Mo
G o) i oveTw
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CERTIFICATE

s certified the
It produlc\:;lon of alcohol in M/s Triveni Engineering & Indus €20
uzaffarnagar July-22 to May-23 :-

(Distillery Grain Unit)

<

:::::

B ’ ”—r—\— . ) ‘
L/S,L | Month ‘k ] Productlon (m BL)
|1 July-22 229465,
2 | Aug22 | 1283221 4 I
3 | Sep22 i T 1233156
. October-22 ST ngesamt L
5 November-22 T T 14136082
6 | - December-22 i 1780741.8
L/?_ | Jan-23 15754496
8 | Feb-23 1 T 45969091
9 March-23 | T 4s57471L
T 10 | April-23 Y- 10T 2 B ——
| 11 \ May-23 R 17082«07 R

Officer Incharge
Triveni Enginecring & Industries AL

(Distillery Unit), Muz g’?{,}
e (“fm* IAEHTY
il *'“ T Q"" Tvzs ~., o
¢ TRTTRRR
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GROUND WATER DEPARTMENT
(Namami Gange & Hural Water Supply Department

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

/\““ wy e - P
121

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIAL/

Registration No.: 202101000385

Name of the Owner

Designation

e

Company Address

YA &1 T
Address of the Applicant
Date of Submission

Location Particulars

District

Plot No./Khasra No.

COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC011700
VALID FROM 02/03/2021 TO 01/03/2026
{U1S10(1) of the Uttar Pradesh Ground Water Manag

TRIVENIENGINEERINGINDUSTRIESLTD DISTILLERY UNITII

Manager

Village Bhikii Bilaspur Dislt. Muzafarnagar

t and Regulation Act, 2019}

Company Name

SO AW

Authorization Letter
iR v

Application No.

Triveni Engineering and Industries Ltd unit Il - Alco Chemical complex Bhikki Bilaspur Jolly Road Muzaff gar UP

20/01/2021

Muzaffar Nagar

-61 -

Specimen Signature

Block

Triveri Engg.&

ind Itd Alcko
Chemical complex
i}

Download

MZFNO121NINOO11

Municipal
Corporation/Nagar
Palika Parishad,
Muzaffar Nagar

Municipality/Corporation NA

15



ia PM about blank

Ward No.Holding No. NA
Particular of the Proposed Well and Pumping Device
Date of Construction/Sinking of the ~ 28/02/2021
well
Type of Well Tube Well/Boring Depth of the Weil (in 130.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 40.00
Operational Device Electnc Motor Rate of Withdrawal 150.00
- (mMe.)
Date of Energization (In Case of Electric Pump) 10/03/2021
Maximum Allowable Rate of 150.00 Maximum Aliowabile 4.00
Viithdrawal (m*/hr.): Running Hours Per Day:
Maximum Allowable Annual 219000 Recharge Required 219000.00

Extraction of Ground Water:

25

-62 -



about:blank

\ GROUND WATER DEPARTMENT

.§ (Hamami Gange & Rural Water Supply Depaitmen
£/ Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

123

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIAL/

Registration No.: 202101000387

Name of the Owner

Designation
g

Company Address

FUAl &1 T
Address of the Applicant
Date of Submission

Location Particulars

District

Plot No./Khasra No.

COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC017024
VALID FROM 02/03/2021 TO 01/03/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

TRIVENIENGINEERINGINDUSTRIESLTD DISTILLERY UNITII

Manager Company Name

FA BT AN
Village Bhikii Bilaspur Distt. Muzafarnagar Authorization Letter
- iR 71
Triveni Engineering and Industries Ltd unit Il - Alco Chemical complex Bhikki Bilaspur Jolly Road Muzaff; gar UP Application No.
20/01/2021 Specimen Signature
Muzaffar Nagar Block

Tnveni Engg. &
ind.itd Aicko
Chemical complex
"

Download

MZFNO121NINO012

Municipal
Corporation/Nagar
Palika Parishad,
Muzaffar Nagar

Municipality/Corporation NA

635~

1/5



8172 15 PM
Ward No./Holding No.

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of the ~ 28/03/2021
Weil

Type of Well Tube Well/Boring

Purpose of well Industnial

Strainer Position (For Tube Well)

Type of Pump Used Submersible
Electric Motor

Operational Device

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of 150.00
Withdrawal (m?/hr.):

Maximum Allowable Annual 219000
Extraction of Ground Water:

about blank

NA
Depth of the Weil (in 130.00
meter)
Assembly Sze(For Tube
Well)
HP. of the Pump 40.00
Rate of Withdrawal 150.00
(m’hr)
230302021
Maximum Allowable 4.00
Running Hours Per Day-

Recharge Required 213000 00

25

-6[,..
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